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Shri Pradipta Mohanty is busy
says Shri G.Sahu on his behalf.
Adjourned to 12.11,199, ! \Lg
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‘Heard Sri Eradipta Mohanty,
counsel for the applicant and
© 5ri’ Ashok Mohanty, Senin'StadainQ'
B gCounsel for the respondents, The
"pr ayer ih this appllcatlon is to
“direct the respondents for considers
" tion of the applicant's case for
recruitment to the post of E.D,
Stamp Vendof in Rairangpur H.O,
The épﬁ@icant had been working '’
as a contingent Pump driver ‘or
“¢asual labourer since 20.4,1991
*in the office of the Postmaster,
HS5G-II, Rairangpur, respondent No 3a

(' and is continuing *in this post till

‘date on the basis of Annexure-l

-.which is the. certificate .given-by th
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Serial | - ) )
No- of | Date of | Order with Signature J
Order Order | ,
Rl 2 L]
2 dt.li.ll.96‘ Postmaster, Rairangpur H.O.,respondent No.3. b
continued, ‘

: , The post of E.D, Stamp Vendor fell vacant
? since 16.9.1996 as the then incumbent was
1

| | selected to the post of a Postman cadre,

i i

T'he applicant had represented to the

! respondent No.3 by a representation dated

=5

5.1.96 and subsequently in another representation
dated 27.3.96 he requested that his case be
considered., Both the representations have been

annexed to this Original Application as
Annexures- 2 and 3. As matters stood thus,

by requisition dated 8.5.96 the respondents
called for the names from the Employment Exchange

Rairangpur for recruitment to the said post,
At pdra-v.on page 5 of the application it has
been mentioned that onepossible reason why
the applicant was ignored was because the

applicant was not a permanent resident of
Rairangpur N,A.C. area and therefore, the
Employment Exchande did not sponsore his name,
Learned counsel for the applicant Sri Pradipta
Mohahty has brcught to my notice the circular
of the D.G.P. No,17-141/88-EXC & Trg.dated 6.6.88
at pages 86-87 of Swam&'s Service Rules for ED

Staff, 6thEdﬁ}l995 wherein preference to casual
. labourers in the matte# of appointment as ED Agents
has been directed provided they fulfil all
i the conditions and have put in a minimum service
of one year; It is also mehtioned that the service
of 240 daYsrin a year may be& reckoned as one
year service, J '
24 In the above conspectus of facts, this
O.A, canﬁbe_diSposed of by issuing a direction
to tﬁﬁ_;espondent No.2 Superintendent of Post Offices,
Mayurbhanj Division, Baripada. Respondent No,.2 is
directed to consider the applicant's case for the
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post of E.D, StameVenéos in Rairangpyr Head Office
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irrespective of i!g:ﬂ;zg whether the
Employment Exchange has sponsored his
the conditi
residential status or the condition of

or not., As the law stands,

of name by the Employment Exchange has
material bearing on any public recruiﬁ
These conditions,
public appointments are already declan
be unconstitutional. The respondents,
to their satisfaction that the applicg
fulfils all the requirements necessary
the post,
along with others for t he post of E.D
Vendor in Rairangpur H.O. With this di
the Original Application is disposed o

shall consider the applicant’

name
on of
sponsoring
no
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